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CONTEMPT P. (Civil) 372 OF 2002

| TEM NO. 2 Court No 3 SECTI ON Xl
AT 2.00 P.M

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CONMT. PET. (C NO 372/2002 in C. A No.962/1999

SHAM M KHANAM Petitioner (s)
VERSUS

K. B. PANDEY & ANR Respondent (s)
( Wth Appln(s). for directions and inpleading party and intervention
and exenption fromfiling O T. and office report for direction)

For Final Disposal )

Wth

CONMT. PET. (Civil)No.395/2002 in C. A No. 968/1999
( Wth appln. for directions and office report ) ( For Final Disposal )

CONMT. PET. (Civil)No. 396/ 2002 in C A No. 968/1999
( Wth appln. for exenption fromfiling OT. and perm ssion to file
contenpt petitions and directions and office report)( For Final Disposal)

CONMT. PET. (G vil ) No. 415-416/ 2002 in C. A. No. 961-962/1999
( Wth appln. for exenmption fromfiling O T. and perm ssion to file
contenpt petitions and directions) ( For Final Disposal )

CONMT. PET. (Civil)No.417/2002 in C. A No. 968/1999
( Wth appln. for directions ) ( For Final Disposal )

CONMT. PET. (Ci vil) No. 428-429/2002 in C. A No. 963-964/1999
(Wth appln.or exemption fromfiling O T.and directions) For Final Disposal)

CONMT. PET. (G vi |l )No. 430/ 2002 in C. A No. 963/1999
( Wth appln. for exemption fromfiling OT. and directions )
( For Final Disposal )

CONMT. PET. (Civil)No.427/2002 in C.A. No. 972/1999
( Wth appln. for directions ) ( For Final Disposal )

CONMT. PET. (G vil ) No. 434/ 2002 in C. A No. 968/1999
( ( Wth appln. for exenption fromfiling OT. and permission to file
contenpt petitions and directions ) ( For Final Disposal )

CONMT. PET. (Civi |l ) No. 446-447/ 2002 in C.A. No. 970-971/1999
( Wth appln. for directions ) ( For Final Disposal )

CONMT. PET. (Civil)No.437/2002 in C.A. No. 975/1999
( Wth appln. for directions ) ( For Final Disposal )

CONMT. PET. (G vil) No. 448-449/2002 in C. A No. 961-962/1999
( Wth appln. for exemption fromfiling OT. and directions )
( For Final Disposal )

CONMT. PET. (Civil) No. 454/ 2002 in C. A No. 968/1999
CONMT. PET. (Civil)No.462/2002 in C.A. No. 963/1999
CONMT. PET. (Civil) No.464/2002 in C.A. No. 963/1999
CONMT. PET. (G vil ) No. 465/ 2002 in C.A. No. 974/1999
CONMT. PET. (G vil ) No. 466/ 2002 in C.A. No. 974/1999



CONMT. PET. (Civil)No.467/2002 in C.A. No. 974/1999
CONMT. PET. (G vil ) No. 468/ 2002 in C.A. No. 974/1999
CONMT. PET. (G vil ) No. 494/ 2002 in C. A No. 969/1999
CONMT. PET. (Civil)No.503/2002 in C.A. No. 969/1999
CONMT. PET. (Civil)No.495/2002 in C.A. No. 969/1999
CONMT. PET. (Civil) No. 496-497/2002 in C. A No. 961-962/1999
CONMT. PET. (Civil) No. 498-499/2002 in C. A No. 961-962/1999

CONMT. PET. (Civil)No.515/2002 in C. A No. 961-962/1999

(with appln. for exenption fromfiling OT. and directions)
I.A No. 20-21 in C A No. 961-962/1999

( For nodification of Court’s order dated 20.02.2002 )

CONMT. PET. (Civil)No.106/2003 in C. A No. 968/1999
( Wth Ofice Report ) ( For Final Disposal )

CONMT. PET. (Civil)No.128/2003 in I.A NO 18-19 in C A No. 962/1999
( For Final Disposal )

CONMT. PET. (Civil)No.176/2003 in 1. A NO 22 in C.A No. 961/1999

I.A No. 41 in CONM. PET. (G vil)No.507/2002 in C.A No. 963/1999
( For intervention )

CONMT. PET. (Givil) No. 222/2003 in C. A No. 962/1999

CONMTI. PET. (Civil) No. 224/2003 in C. A No. 972/1999
( Wth appln. for exenption fromfiling OT. )

CONMT. PET. (CGivil) No. 225/2003 in C. P.(C) No. 430/2002 in
C. A No. 963/1999 ( Wth appln. for exenption fromfiling OT.)

CONMTI. PET. (Civil) No. 226/2003 in C.P.(C) No. 428-429/2002 in
C. A No. 963/1999 ( Wth appln. for exenption fromfiling OT. )

CONMT. PET. (CGivil) No. 227/2003 in C.P.(C) No. 507/2002 in
C. A No. 963/1999 ( Wth appln. for exenption fromfiling OT. )

CONMTI. PET. (Civil) No. 228/2003 in C.P.(C) No. 430/2002 in
C. A No. 963/1999 ( Wth appln. for exenption fromfiling OT. )

CONMI. PET. (CGivil) No. 229/2003 in C. A No. 963/1999
( Wth appln. for exenption fromfiling OT. )

CONMT. PET. (Civil) No. 230/2003 in C.A No. 963/1999
( Wth appln. for exenption fromfiling OT. )

AND
CONMT. PETN. (Cl VIL) NO 287/2003 IN CA NO 963/1999 (with appln. for exenption fromfiling OT

-)
Date : 28/08/ 2003 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTICE M B. SHAH
HON BLE DR. JUSTI CE AR LAKSHVANAN

For Petitioner (s)
Ms. Sandhya CGoswami, Adv.

M.Ranjit Kumar, Sr. Adv.,
M. T.N. Singh, Adv.
M. V. K Singh, Adv. ,

Dr . Raj eev Dhawan, Sr. Adv. ,
M s. Raj Kumar Gupta, Sheo Kr. Gupt a,



Bi shwajit Kr. Shahi, A N Bardiyar, Advs.

M . Dhruv Meht a, Adv. f or
Ms.K L. Mehta & Co.

. Anoop G Chaudhary, Sr. Adv.,
.Manoj K. M shra, M. Sanjay Visen,
.N. S. Bisht, Adv.

Pradeep M sra, Adv.

.Ki shore Kumar Patel, Adv.,
.S.M Garg, Adv.

A. S. Pundir, Adv.

. R D. Upadhyay, Adv.,

.Syed Ali Ahnad, M. Syed Tanweer Ahnad,
V. N. Raghupat hy, Advs.

.Amt Bose, M. Kashal Yadav, M. Anil Hooda,
.B.P. Singh, M.MA. Chinnasany, Advs.
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.Z. K Fai zan, Adv. ,
. Goodwi | | | ndeevar, Adv. ,

. Di nesh Dwi vedi, Sr. Adv. ,
.Vishwajit Singh, M.Tripurari Ray,
.Ritesh Agrawal , M. Ravi Kumar Verma, Advs.
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.Manita Verma, Ms. Hemanti ka Wahi, Advs.

For Respondent (s)

.R N Trivedi, ASG

Shai| Kumar Dwi vedi, Adv. ,
. Mahesh C. Kaushi wa, Adv.

. Subodh Mar kandeya, Sr. Adv. ,
. Kam endra M shra, Adv. ,
. Raj eev Kumar Dubey, Adv.
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For the parties: Ms. Mikti Chodhary, K. Sarda Devi, P.N Gupta,
P. K. Jai n, Shakil Ahmed Syed, Advs.

UPON hearing counsel the Court nade the follow ng

ORDER
Heard the | earned counsel for the parties.
In the affidavit tendered in Court today by Ashok Dixit, Special Secretary, Departnment of Seco
ndary Education, State of Utar Pradesh, it has been pointed out that for direct recruitnent
at present 50 posts of Principal, Governnent Inter College (Boys and Grls) and 47 posts of S
enior Lecturers in D.I.E T. are vacant.
It is contended by the | earned counsel for the petitioners that U P. Public Service Conm ssion
has erroneously rejected 45 applications.
Consi dering the aforesaid subm ssions, we direct that on the aforesaid vacant posts the State
Governnment woul d appoint at |east 52 persons strictly on the basis of the nmerit list which is
tendered before this Court and a copy of which is given to the |earned counsel for the petiti
oners within a period of two nonths fromtoday. Wth regard to the remaining 45 posts, it w
ould be open to the State Governnent to appoint 45 persons on purely ad hoc

basis on the basis of nerit list tendered by the U P. Public Service Comrission to the State

Governnent . However, it is made clear that their appointnments would be subject to the resu

t of the petitions, before the High Court, which may be filed by 45 aggri eved persons whose a
pplications are rejected by U P. Public Service Comm ssion. |f petitioners are aggrieved by t
he rejection of their applications by U P.P.S.C., it would be open to them individually to ap
proach the High Court with their grievances. For this purpose, U P. Public Service Comr ssion
woul d hand over the reasoned order to the petitioners within a period of one week from today.



The High Court is requested to dispose of such petitions expeditiously.
It is further made cl ear that appointnment to these 97 posts would be after earmarking the re

served categories and thereafter on the basis of nmerit list prepared by the U P. Public Servi

ce Conmission for the year 1996 exami nation. |f other vacancies still remain, appointnents w
oul d be after taking into consideration nerit list of 1997 examination and thereafter 1999
exam nation result.

Contenpt petitions and |.As. are disposed of accordingly. It is made clear that no further

contenpt petitions or I.As. should be entertained by the Registry on this subject.

(Vijay Kumar Sharm) (Janki Bhati a)
AR cum PS to Hon.Judge Court Master



